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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A. No. 84 of 2024 (EZ)
(Earlier O. A. No. 319/2024/PRB)

Suo Moto: News item titled “Bermo ke Mzhuatand
mei avaidh balu ke khel mai saikaro tractor se

aam log ho rahe pareshan” appearing in News
Wing dated 19.12.2023

.« eeApplicant (s)
Versus
Jharkhand State Pollution . .. Respondent(s)
Control Board & Ors.
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Supplementary Affidavit on behalf of Jharkhand

State Pollution Control Board in compliance of

the order dated 08.08.2024 & 27.11.2024.

I, Manoj Kumar Gupta, son of Late Narayan Lal Gupta
presently posted as Officer on Specﬁal Duty
(OSD),legal section, Jharkhand State Pollution Control
Board, Ranchi and am duly authorized to swear this

affidavit and do here by solemnly state and affirm as

I am working and posted as OSD

Jharkhand State Pollution Control




F
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Board, Ranchi and as such, I am well acquainted with

all the facts and circumstances of this case.

%: Theb, I have gone through the order dated
27/11/2024 passed by the Hon’ble National Green
Tribunal, Eastern Zone Bench, Kolkata and have

understood the contents therein.

IR x5 i I have been authorized to swear this
affidavit by the Competent Authority. Further, it
is stated that I have gone through the relevant

files and records in the present case.

4. That it is humbly stated and submitted that the
Hon’ble Tribunal vide Order dated 08.08.202 and
27.11.2024 was pleased to direct the Jharkhand
State Pollution Centrol Board to compute
environmental compensation and file its affidavit.

5.That, it is humbly stated and submitted fhat vide

letter no.l124 dated 22.01.2025 of the Boérd, the
Deputy Commissioner, Bokaro and the District Mining
Officer, Bokaro ware requested to provide the
details of the accused persons(Name, parentage &

\

*/“,Ts complete postal address), registration number and
' |
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{= qu;klﬁype' of Vehicle involved in illegal sand
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mining,volume of sand transported illegally, details
of F.I.R"s/ Criminal cases lodged against accused
persons, number of vehicles seized and amount of
penalty realized from the violators.
Photocopy of letter/memo.no.134
dated 22.01.2028 +is annexed and
marked Annexure-A
6. That it 1is humbly stated and submitted that
Jharkhand State Pollution Conf ol Board
constituted a three Member Committee comprising of
Environmental Engineers, namely Shri Ashutosh and
Shri Gourav Jain and Shri Ashok Kumar Yadav,
CEf L dei on Special Duty to compute the
Environmental Compensation against the violators
/accused persons named in FIRs on the basis of the
details provided by the Deputy Commissioner—cum-
Chairman, District Task Force, District Mining
Officers—- cum- Member Secretary, District Task
Force of respective places of occurrence in the
State of Jharkhand.

Photocopy of Office Order no.200

dated 30.01.2025 is annexed and

e | \33;
i &RR\E: marked Annexure-B
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7.That it is humbly stated and submitted that District
Mining Officer, Bokaro vide letter no.239 dated
22/02/2025 provided the information regarding the
details of the accused persons involved in illegal
sand mining, storage and transportation of sand e
reveals that two named FIRs have been lodged against
accused persons for storage of illegal mining
enclosing therein a report of Officer-in charge of
Mahuatand Police Station contained in memo no.
73/2025 dated 14/02/2025.
Photocopy of letter no. 239 dated
22.02.2025 of D.M.0O, Bokaro & memo
no 73/2025 dated 14/02/2025 of 0O/C
Mahutard P.S is annexed & marked
Annexure-C
8.That it is humbly stated and submitted that the said
Report was made available to the Shri Aéhok Kumar
Yadav, 0.S.D and the Member of the Committée, vide
letter no 727 dated 11.03.2025 for computation of
Environmental Compensation (EC).
Photocopy ©f Office letter no.
T dated 11:03.2025 is

annexed and marked Annexure-D
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9.That, it 1is humbly stated and submitted that the
Environmental Compensation was calculated against
the accused named in the FIR as mentioned in the
report of the Officer-in-charge, Mahuatand P.S in
accordance with the methodology {(Approach-2)adopted
in paragraph 12 of the Order dated 26/02/2021 passed
in O.A No.360 of 2015 with other O.As by Hon’ble
NGT, Principal Bench, New Delhi. The calculation is

being reproduced below in brief as follows:-—

Environment Compensation Calculation: (Approach 2)

NPV=PV-D

where PV = Present value of foregone Ecological Values
(@ 5% discount rate and over 5 years)

D = Market value of illegally mined material
(Considering market value of illegal mined sand D=Rs.4000/per Tractor)
Annual value of forgone ecological values per Tractor= D*RF

where RF is the Risk Factor (RF=1 in case of severe Risk Level)

D*RF = Rs. 4000.00 x 1= Rs. 4000

PV=3>_(4000)/(1+ 0.05)!

= 4000 /{1 +0.08)* +4000 ff1+ 0.05° +4000/¢1+ 0.05% +4000 f1+0.05"° + 400011+ 0.05

= Rs. 17320.00 per tractor (=100cuft per Tractor)
o NAR

.. 4
of
LH

- e NAR = :
7 ¢2 - Totalcompensation:
I s N
5’;/ b \§ NPV tP\? —D=17320- 4000 = Rs.13320 per tractor (Tractor capacity 100cuft)
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10. That it is humbly stated and submitted that
accordingly the amount of environmental compensation
(EC) calculated against accused persons named in
FIRs for which calculation chart was submitted by
Shri Ashok Kumar Yadav, OSD of JSPCB.

Photocopy of calculation chart
showing environmental compensation
is annexed and marked Annexure-E

11. That it is humbly stated and submitted that

necessary action for imposition/recovery of -

environmental compensqtion in accordance with law
against the accused persons named aforesaid is
being initiated and is under process.

12. That it is further stated and submitted that
District Mining Officer has also provided another
list containing the names of 24 Tractor
owners/drivers with details of the vehicle
involved in the transportation of illegally mined
out sand against whom fines five been realized in
terms of Mines & Mineral Rules. Computation of

LA

yﬁi%gxbffenvironmental compensation against the said
mn N
ﬂmhf\ﬁg.

‘@'- tractor owners/drivers is under process.

ol AC
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13. That it is humbly stated and submitted that it is
prayed that Hon’ble Court may be pleased to grant

further four weeks time to complete the due

progess il computation of environmental
ST compensation in accordance with law.
» o
: 5
: "z14. That, the instant Affidavit is filed bonafide and
a -.;_n:h.n
225
g T in the interest of justice.
g.."' =i
T
§<n§;5. That the statement made in forgoing paragraphs are
¥ o ;
g‘ﬁ true to my knowledge in annexure are true copy of
22
T8 its original.
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z%rerified aL. Ranehl et this the day of ... March,; 2005 that
f\f) ‘ﬁthe averments & facts stated herein above are true and
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(j\q .correct to my knowledge and belief and nothing material

~has been concealed therefrom. ‘ %%WJJ;
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